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Serial 
No. of 	Date of 	 Order 'with Signature 
Order 	Oder 

Heard 6hri B -Ld .Tripathy, 

hri U..1iha1samant and hri 

ishr,erned counsels for the 

respective odrties. 

In this Cd se the e nt ire " 
svW 

COnfUSion has been due tothe fact U 

thct .nnexure-1 to the '-.~riginal 

olat ion toansferring the 

applicn 	from 	the Control 

of the DCuttdck to i, CuctCk, 

did not scify that her hecdqurterS 
I t 

ws not changed. This gave rise to 

a 	cppren5iOfl in hr mind tht 

she wds 	rbitrrily shifted to 

PardeeD jfl,fl.J..i1VS 

vconcy. Now tht,es?ondefltS have 

clarified jnd undertefl not to c 
howtiace c4 

from Cutta c k s hi ft 

(para-5 of the counter), nothing  

uher remains to be orded in 

this case. The stay order earlier 

granted is hereby vacdted with a 

direction that the aDpint should  

join the posc to which she has been 

shifted within CuttCk city, d 

stated by the resoncefltS. 

Thus the 	igirl 	pliCciOfl 

is disposed of. 	I 
(11L 	IRT IVL.) 

6 


